FORM B
PUBLIC ANNOUNCEMENT
[Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. LANDMARK HOUSING PROJECTS CHENNAI PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor LANDMARK HOUSING PROJECTS CHENNAI
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 06.05.2013
3. | Authority under which corporate debtor is | ROC - CHENNAI
incorporated / registered
4. | Corporate Identity No./ Limited Liability | U45400TN2013PTC090982
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered Office: No.27 Saravana Street, T Nagar,
office (if any) of corporate debtor Chennai, Tamil Nadu, India, 600017
6. | Date of closure of Insolvency Resolution | 27.06.2022
Process
7. | Liquidation commencement date of corporate | 16.04.2025 (order uploaded on 25.04.2025)
debtor
8. |Name and registration number of the | EBENEZAR INBARAJ
insolvency professional acting as liquidator INSOLVENCY RESOLUTION PROFESSIONAL
Reg No: IBBI/PA-001/IP-P00754/2017- 2018/11286
397, Precision Plaza, No. 23, Third Floor,
Teynampet, Anna Salai, Chennai - 600 018.
landmarklig@gmail com
9. | Address and e-mail of the Liquidator, as | EBENEZAR INBARAJ
registered with the Board INSOLVENCY RESOLUTION PROFESSIONAL
Reg No: IBBI/PA-001/IP-P00754/2017-2018/11286
397, Precision Plaza, No. 23, Third Floor,
Teynampet, Anna Salai, Chennai - 600 018.
gbiadvocate@gmail.com
10. | Address and e-mail to be wused for | 397, Precision Plaza, No. 23, Third Floor,
correspondence with the liquidator Teynampet, Anna Salai, Chennai - 600 018.
landmarklic@email.com
11. | Last date for submission of claims 25.05.2025

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
liquidation of the M/S. Landmark Housing Projects Chennai Private Limited on 16.04.2025(Order
uploaded on 25.04.2025)

The Stakeholders of M/S. Landmark Housing Projects Chennai Private Limited are hereby called
upon to submit their claims with proof on or before 25.05.2025 to the Liquidator at the address
mentioned against entry No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
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Date: 26.04.2025 * ‘2"0@-20\8 EBENEZAR INBARAJ
Place: Chennai Z\_ 11286 LIQUIDATOR




=EE ' ; ! 403SHL22362084 & All That Piece And Parcel of The Property Bearing Flat No. S10n The S
LOAN/AC No. aE= PROPERTY - 403SHL22361861 Areaof 881 Sq.ft. (including comrfmrr:yma) Together Wit 487.5 S
Loan Alc Nos. HLO5TIR000065730 o Rs.2188952/- | In Krishnagiri District, Krishnagiri Registration = Johngnana Sundar B (Borrower) | Share of Land In The Total Extent Measuring 1894 Sq.ft. Comprised |
1. Mr/Mrs. Aandi Annamalai S |(Rupees Twenty | District, Uthangarai Sub Registration District, | O At: No.34 S1 Inspector Jayaraj | Poonamallee Village Bearing Plot No.45 Srinivasa Nagar Poonama
2. Mr/Mrs. Kayalvizhi Annamalai 2 Onelakhs | Periyathallapadi Village, Sy.No.14/6, DryExt.| & & Street Indira Nagar Poonamallee | Taluk Thiruvallur District. Boundaries: North: Kurinchi Land, South:
At : 2/255 Konarkottai € | EghyEight | Hec.0.95.00, Asst. Rs.3.67, Out of this land | & Chennai Tamilnadu600056. | ExtraLand, East. 16 Feet Road (extentof 25 Feet), West: Dharmaraja
Periyadhallappadi, Periyathallapadi = Thousand Nine | bounded as follows:- North: Land belongs to Mr. 8 Date : 24.04.2025

Krishnagiri,near Mariyamman Temple, Hundred Fifty | Murugesan, South: Vehicle Road, West:Land (= Place : CHENNAI

Harur, Tamilnadu - 635307 Two Only) belongs to Mr. Annamalai, East: Land belongs to

Also At : Sy No.: 14/6 / Door No.: 2/225, ason Mr. Annamalai, In the Midst measuring an extent

Periyathallapadi Panchayat, 09-01-2025 | of Ac.0.21 Cents of land with 765 Sq.Feet of RCC

Periyathallapadi Uthangarai Krishnagiri Building Proposed to be d thereon

Near Mariyamman Trmple Harur 635307 along with common way and all easement rights.

Place : Chennai SD/- AUTHORISED OFFICER,

Date : 22-04-2025 CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

¥ FORM B
o PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. LANDMARK HOUSING PROJECTS CHENNAI PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor LANDMARK HOUSING PROJECTS
CHENNAI PRIVATE LIMITED

2. | Date of Incorporation of Corporate Debtor | 06.05.2013
3. | Authority under which Corporate Debtor E

is Incorporated / Registered KOG CHEMNA
Corporate Identity No. / Limited Liability

4- | Identification No. of Corporate Debtor U4S5400TN2013PTC090332
5 Address of the Registered Office and Registered Office: No.27 Saravana Street, 7
| Principal Office (if any) of Corporate Debtor| T Nagar, Chennai 600017 Tamil Nadu, India, : X : . I I |
6. | Date of closure of Insolvency
Resaufion P 27.06.2022

7. | Liquidation commencement date of | 41 04 2025 (uploaded on 25.04.2025)

Corporate Debtor -

8. | Name and registration number of the EBENEZAR INBARAJ :

insolvency professional acting as INSOLVENCY RESOLUTION PROFESSIONAL

liquidator Reg No: IBBI/PA-001/IP-P00754/2017-2018/11286

397, Precision Plaza, No.23, Third Floor, y :

Anna Salai, Teynampet, Chennai - 600 018
landmarkliq@gmail.com

9. | Address and e-mail of the Liquidator, EBENEZAR INBARAJ

as registered with the Board INSOLVENCY RESOLUTION PROFESSIONAL
Reg No: IBBI/PA-001/IP-P00754/2017-2018/11286
397, Precision Plaza, No. 23, Third Floor,
Anna Salai, Teynampet, Chennai-600 018
ebiadvocate@gmail.com

10.| Address and e-mail to be used for 397, Precision Plaza, No. 23, Third Floor, >
correspondence with the liquidator Teynampet, Anna Salai, Chennai-600 018 :
landmarklig@gmail.com

11.| Last Date for Submission of Claims 25.05.2025

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of liquidation of the M/s.Landmark Housing Projects Ch i
Private Limited on 16.04.2025 (uploaded on 25.04.2025)

The Stakeholders of M/s. Landmark Housing Projects Ch i Private Limited
are hereby called upon to submit their claims with proof on or before 25.05.2025 to
the Liquidator at the address mentioned against entry No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic

=

means.
Submission of false or misleading proofs of claim shall attract penalties.
\ EBENEZAR INBARAJ
g Date : 26.04.2025 LIQUIDATOR
Place: Chennai Reg No: IBBI/PA-001/IP-P00754/2017-2018/11 286

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,

2nd Lane, Cenatopha Road, Alwarpet, Teynampet, Chennai-600018

TrUNOM@ | Head office. Level 3, Wockhardt Towers, East Wing -2, G Block,
i ; FINANCE | Bandra Kurla Complex, Bandra (East), Mumbai-400051

Website: http://www.truhomefinance.in

PHYSICAL POSSESSION NOTICE

Whereas, The undersigned being the authorised officer of Truhome Finance Limited
(Formerly Shriram Housing Finance Limited) under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued demand notice tothe Borrowers details of which
are mentioned in the table below to repay the amount mentioned in the notice within 60 days
from the date of receipt of the said notice.

[The Borrowers having failed to repay the amount, notice is hereby given to the Borrower
and the public in general that the undersigned has taken POSSESSION of the property
described herein below in exercise of powers conferred on him under Sub Section (4) of
section 13 of Act read with rule 8 of the security Interest enforcement) rules, 2002 on this
25th Day of April 2025.

The Borrower in particular and the public in general is hereby cautioned not to deal
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LANDMARK HOUSING PROJECTS
CHENNAI PRIVATE LIMITED
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